
CENTRAL ADMINISTRATIVE TRIBUNAL; PRINCIPAL BE
0,. A „ Ho „ 406/99

New Delhi, this the 19th day of February,1999

HON'BLE SHRI N.SAHU,MEMBER(A)

Shri Sdrf-Mandal,
Extra Assistant Director,
M o r p 11 o 1 o g y D t e. ,
Central Water Cornifiission
Sewa Ghawan ,R,.K-Purani,
N e w 0 e 1 h i 110066

Res i dent of;

138 E, Mu n i r ka V ill age,
New Delhi.

(By Advocate; Shri K.L.Bhandula)

Ve rsu s

1. Union of India through
Secretary to the Qovt of India
Ministry of Water Resources, ■

S t'i ram S h a K t i B h a w a n ,
N e w Delh i-110001.

2. The Chairman
Gent ra 1 Wate r Cornm i ssic-n
S ̂w a B h a w a n , R.. K - P u r" a m,,
New Del hi ■■■ 110066

. Applicant

Respondents

bi.QNliLE„SliRI„N^SAliU^ME.MPERlal

Heard Shri K.L.Bhandula,learned counsel for the

appl icant..

2 „ The a p p 1 i c a n t. i rn p u g n s o r d e r d a t e d 4.99 8 i s sue d

by respondent 2, fixing the applicant's pay on his regular

i;>romotion to the post of Extra Assistant Director

retrospectively from 30.9.85 but denying him the benefits

of arrears on regular promotion. Relief sought by the

applicant is for arrears of pay from 1985 to the date of



P r o rn o c i o n „

3. PBpr

As SOniS iflOf

ent

In this c^snppscL1 on j, fchs applicanir. nas suorrii Lcs'-..-

ation dated 25„9„9S addressed to responQerrc

time can be given _ to dispose of

r O i" '2 S 8 H t a 1.1 O Pi ,, 11 W1 .1 1 b & p P B iTl (3. t' 11 P 8 t'. O h 6 8. P t h 1 S 0 „ A ,

1m thepefoi"

Within a pepioci or rciuf

direct P6:'SpoPident 2 tU  'Ui'ouuS«: W I

.  U . . U r-.
u^'y L.. ci p p» 11 c 8. n "t ,j..j r o O •:'> f T 1

KV- .i- -w* .« 7 » 7 O \ .1. X

weeks from the date of receipt of a

/ d i n es h ,■

The 0M A.. IS disposed . of with the above

jirection.. If the ap^plicant still has any grievance Pit ten

o f his pep pesen ta t !i on » he i s 8 fc iibispty t(

niove tpii's iPiounaj, again..

1  /)
( N„ SAHU )

MEMBER(A)


